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Order dated 02,01.06

Applicant (A.K.Jena) Assistant StoresOfficer
of Regional Institute of Eddcation at {
Bhubaneswar, havin: faced an order of transfer}

to Guwahati, filed the present Original
Application No.901/05. The substitute of
the Applicant (Res.No.4), having been relieved
from Regional Centre (Publication “ivision)
of NCERT, Maligaon, Guwahati on 14,11,05
reported to duty—in the foremoon of 21.11,05
and in the said premises, the Applicant was
relieved vide relleve order #o.92036 dtd,
21.,11.05 under the signature of the Admink-
strative Officer of Regional Institute of
Eddication of Bhubaneswar, The text of the

relieve order dtd.71.11,05 reads as underg

"In pursuance of Council's Order Mo,
Feldel2/2004/E~III/135 dated 26.10,2005,
Sri A.,K.Jena, Assistant Stores Officer is
relieved of his duties in this Instftute
with effect from the forenoon of 21,11,.05
with the instruction to report for duty to
"the Incharce, Assistant Buséness Manacer,
R.C.P.D., Guwahati. Sri Jena presently
on Comniuted leave with Medical Certificate
for 15 days with ef<ect from 15.11.05,

He will report to duty on the expirty of

Commutzd leave and after availing usuad
joining time, He should hand over the
charge to SrieS3A.Narasaiah, Asst.Stores
Officer before he reports to duty at
Incharce Assistant Business Manager, ROPD,

' Guwahati

This Issues with the approval of the
Principal, ®

This relieve order shows that the Applicant
was on leave and/therefore, the relieve order
expressly stated that the Applicant should
report to duty at Guwahati on expiry of the
commuted leave period and after availing
usual joining thne.i[
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On the aforesaid 21.11,05, on the prayer
of the Appliéaht, an interim order was granted
by this Tribunal in the present 0,A.901/05;
because trere were some ambfiguity in the
prans fer order.

By filing preliminary eounter, the
Respondents have clarified that the transfer
of the substitute (Res.Noe.4)was not temporary
and that the transfersof the Applicant and
Res..4 were regular in the interest of the

administration, It has also been clarified

¢hat since the substitute (Res.Mo.4)had spent

the due period in an out of station like
Guwahati,. his transfér to a place of his
choice became the administrative end and as
a consequence thaereof the #pplicant had to
face a transfer,

The ambiguity in the transfer order having
thus been removed, it canmot be said any more
now that there were any di€ficulty in passing
of the impggned arans fer order,

The #pplicant has stated that he had some
pers~nal difficulfieé especially in the mid-
academié session for which it may be difficu]
for him to leave behind his family at
Bhubaneswir,

While disposéng &f this 0.A,, it is left
to the Respondents to consider the grievance:
of the ‘*‘pplicant and while doing so, the
Respormdents may allow the Applicant to retai

—Lit]
his quarters at Bhubaneswar either end of
IN

the present academic session and allow him,

V./
in the circums:ances, time to hand over
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the charge to the substitute and more time
to resu@e dutges at Guwahati,

In the circumst:inces the “pplicant should
hand over charge to the substitute (Res.No.4)
by 10th of January, 2006 anrd avail required
transit time and report at new station/
Guwahati in time,

With the afore said observati~n, this
O.A. is dispo==d of,.

8end copies of this order to the Applic ant
and to the Respondents in the address civen
in the O.A.;free coples of this order be also
given to Mr.B.S.Tripathy, Ld.Counsel appeading
for the #applicant and to Mr.U;B.Mohaﬁatra,D@.

Sr.standing Counsel. gﬁ/




